RAJYA SABHA [15 December, 1999]

1.00 P.M.

Let me repeat clearly again that whatever allegations in this regard are,
the Prime Minister has clearly stated that the Government's programme does
not include this, the National Democratic Alliance's programme does not have
it. It is not a part of the B.J.P's agenda. The Chief Minsiter of Uttar Pradesh
has sent a written communication to the hon. Prime Minister. The hon. Prime
Minister has shared this written communication with the country at large, and
therefore, | do appeal to the hon. Members. | can understand their anxiety and
desire to politically embarrass the ruling party. This is part of a political game.
This is a process of politically embarrassing the ruling party. Let me say, Sir,
that it is not part of our party's agenda; it is not part of the National Democratic
Alliance's agenda. The reported statement of the Uttar Pradesh Chief Minister
has been clearly explained in writing andthe Prime Minister has said that it is
not part of the programme of the Government of UP. either. So, the matter
really rests at that, and | would request that the matter be stopped here itself.

MR. CHAIRMAN : Yes. The House is adjourned for lunch.
The House then adjourned for lunch at one minute
past one of the clock.
The House reassembled after lunch at
four minutes past two of the clock,
[THE DEPUTY CHAIRMAN in the Chair.]

MOTIONS REGARDING THE FIRST REPORT AND THE SECOND
REPORT OF THE ETHICS COMMITTEE

SHRIMATI KAMLA SINHA (Bihar): Good afternoon, Madam.
THE DEPUTY CHAIRMAN: Good afternoon. Is there anything special
today that | have been good afternooned?
el e RiveT: 31T oS 981R 3s|

THE DEPUTY CHAIRMAN: Oh, thank you. & J#sh off f5 g ft urc ams ufdremy
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SHRI S.B. CHAVAN (Maharashtra): Madam, | beg to move the
following Motion:-

"That the First Report of the Ethics Committee presented to the
House on the 8th December, 1998 and the Second Report of the Ethics
Committee presented to the House on the 13th December, 1999, be taken
into consideration."

Madam., | also beg to move:

'That this House agrees with the recommendations contained in the
First Report of the Ethics Committee presented to Rajya Sabha on the 8th

December, 1998 and the Second Report of the Ethics Committee presented
to Rajya Sabha on the 13th December, 1999."

Madam, the House may recall that on the 17th of December, 1998, |
had moved the aforesaid motions regarding the first report of the Ethics
Committee. While moving the aforesaid motion, | had informed the House
about the mandate of the Ethics Committee; | had also highlighted some of
the recommendations of the Committee, particularly those concerning the
declaration of assets and liabilities by the Members and the code of conduct
for the Members of the Rajya Sabha. In order to give effect to the
recommendations contained in the first Report of the Ethics Committee, | had
commended to the House to adopt the Report. However, Prof. Vijay Kumar
MaDiotra, on that day, had suggested that the Business Advisory Committee
might decide the time for discussion of this report and, then-, whatever time
was allotted, within that, the Members of the House would get an opportunity
to discuss the report, with an open mind. Shri Govindrao Adik also agreed
with the suggestion made by Prof. Vijay Kumar MaDiotra.

In its First Report, the Committee had mentioned that it would, in its
subsequent report, lay down the procedure for making a complaint to the
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Committee or taking up matters suo motu by it, the mechanism for
investigation of complaint and the question of providing penalties for violation
of the Code.

In the Second Report, the Committee had generally dealt with
questions concerning the registration of Members' interests, declaration of
interests, procedure for inquiry and penalties. In this Report, the Committee
had expressed the view that it would only be in the rarest of rare cases that
the question of having to recommend imposition of penalty would arise.

I now commend these reports for adoption by the House.
The questions were proposed

SHRI EDUARDO FALEIRO (Goa): Madam, | would like to congratulate
the Chairman and the Members of this Committee for the excellent reports
that they have placed before us. They have not merery made
recommendations in the reports, but have taken whatever action was possible,
within their competence, to see that those recommendations are

implemented, by articulating a code of conduct. However, there is a lot to be
done by the Government. | would come to this point in a moment.

Madam, | must, however, start with a note of confidence; that, in spite of
the gravest of challenges because of varieties and diversities — religious,
social, economic, or whatever *- that we have, the country of this size has
made a success out of its Parliamentary democracy. This is a unique
achievement in the world. There is no country of this size and diversity that
has been able to do this much. In spite of grave challenges, as | have said,
Parliamentary democracy thrives in this country. That is really a success
story, as far as our political system goes.

Now, what the Ethics Committee is about? It is an instrument to
further strengthen our Parliamentary democracy. The corner-stone of our
system is secular nationalism and democratic socialism.

As | have mentioned, it has made valuable recommendations. But
the concern that | express here and —it should be expressed by all -- is that,
when we have these reports which have been prepared by putting in a lot of
time and money, which are full of good intentions they are meant for acting
upon them and not just adding to the pile of a large number of reports in
Parliament and in the Government Departments which, once laid
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on the Table of the House, once they are finalised and submitted are
forgotten and sent to the archives. |, therefore, say what is called for now, is
implementation. As far as the implementation is concerned, the Committee
has done all that it could, by framing or articulating a code of conduct. Now, it
is for the Government to act upon it. In contains several recommendations
which concern the Government and which call for, particularly, electoral
reforms, and more specifically, amendment of the Representation of the
People Act. Now, | will list here a few of the recommendations that have been
made in these reports and ask : (a) What is the view of the Government on
each of these recommendations? ; (b) If the Government agrees with these
recommendations, will the Government bring forth necessary legislation to
implement them?

Now, let me, therefore, proceed to mention these particular points. 1
will just mention here paragraph 19, page 9, wherein the Committee
recommends that the ballot through which elections are held for Membership
of the Rajya Sabha should not be a secret ballot, but should be an open
ballot. | think, that is very important, very well justified in today's context
wherein the MLAs are to vote for the candidates, on the basis of the party.
There is a whip for that. In spite of the whip being issued ; and political
honesty demands that they should vote for the party candidate, that is not
happening. There have been instances where there have been cross-votings.
Money power has been at play, allurements of different sorts have been
utilised so that the MLAs indulge in cross-voting. Therefore, practice political
dishonesty. There have been cases. Many of us have been victims or have
been almost close to being victims of cross-voting, especially in those States
which are prone to defections nowadays. Therefore, if we can vote in this
House openly, if we can elect our Members openly, one can avoid the
possibility of political dishonesty. We must, therefore, implement this
recommendation of a free and open ballot system, rather than a secret ballot
in voting for the candidate for the Membership of the Rajya Sabha.

Madam Deputy Chairman, may | know who is the Minister piloting
this motion? May | know who will reply to this?

THE DEPUTY CHAIRMAN ; According ttrmy papers, Mr. Chavan will
reply.
SHRI EDUARDO FALEIRO ; What we are concerned with is : Who
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will react on behalf of the Government? We do not want to have a debate
here just for the sake of a debate. We would like to have the reaction of the
Government. Therefore, the first thing is : (@) Do you agree with the
recommendation that voting in the elections to fill up Rajya Sabha seats
should be an open ballot rather than by a secret ballot? Do you agree with
this? In other words, are you going to bring in an amendment to the
Representation of the People Act so that this recommendation is
implemented?

THE DEPUTY CHAIRMAN : | agree with you on elections to fill up Rajya
Sabha seats. | had seen in the last elections to the Rajya Sabha, in
Maharashtra, how cross-voting took place; and how money was alleged to
have been paid. | did not see. At that time, | wrote a letter to the Election
Commissioner suggesting that elections to the Rajya Sabha seats should be
open because it brings a bad name to the elected representatives to be
labelled as cheats and taking bribes for voting.

SHRIMATI KAMLA SINHA: Madam, it is riot only in Maharashtra.

THE DEPUTY CHAIRMAN: | can tell you about Maharashtra because it
happens to me.

SHRIMATI KAMLA SINHA: It pervades the whole country almost.

THE DEPUTY CHAIRMAN: With the strongest words | have at my
command | can say that it happened in Maharashtra and we have seen how it
happened and how people lost and some people got elected.

SHRI EDUARDO FALEIRO: | am very grateful to you, Madam Deputy
Chairperson. When | raise this point, | am myself concerned personally
because there is an election petition against me.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
INFORMATION TECHNOLOGY (SHRI PRAMOD MAHAJAN): Is there any
method prescribed as to how this voting can take place?

SHRI EDUARDO FALEIRO: Yes. The method is for the Election
Commission to determine. It can be in the House itself. You are having a
Session of the Assembly. That is one way. In the open Assembly Session,
presided over by the Speaker, there can be a voting as there is a voting for
the election of the Speaker himself or for other things. It can be also a voting
for the Members of the Rajya Sabha.
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THE DEPUTY CHAIRMAN: Even the Chief Election Commissioner, Mr.
Gill, has made a statement in the press and he has expressed his anguish
about the happenings in the country. He agreed when | wrote a letter to him.
This is something which has to be taken care of if you want democracy to be
open and transparent in our country. This could be taken care of both in the
Rajya Sabha elections and the Council elections.

SHRI EDUARDO FALEIRO: Thank you, Madam. Thank you,
collectively, for your recommendation, and individually also. | am benefited by
what you have said.

SHRI PRAMOD MAHAJAN: He is from Goa which is better than
Maharashtra.

SHRI EDUARDO FALEIRO: As far as dynamic politics go.
THE DEPUTY CHAIRMAN: | think Maharashtra is a richer State.

SHRI EDUARDO FALEIRO: With your permission, Madam, | will also
make a reference here to another important recommendation which is at
paragraph 13, page 5, of the First Report. It is to the effect that persons with
criminal record or those with, what the Report calls, 'dubious distmction'-you
can understand-should not be candidates. Here, 1 would like to point out a
discrepancy that appears to me to be there in the provisions, in aH the legal
provisions, concerning disqualification of persons to be candidates at
elections. There is a series of offences that are mentioned there, offences
against individuals mostly. But if the offences are committed against the whole
collectivity or against a section of the collectivity, then, | should think they are
much more grave. If you go and rob a person or kill a person, it is a major
offence and definitely, the person should not be qualified to be a candidate.
But if you destroy a temple or a place of worship, then you are not only
affecting one person, you are actually, in a manner, insulting the dignity of and
causing a great hurt and trauma to the collectivity, to a large section.

The second aspect is, in the present context in the world, in this era,
which some writers have described as the time of clash of civilisations, such
clashes of ideas have led to destruction of the entire country; destruction of
the entre country, from Yugoslavia to Somalia, from Russia and Chechnya to
Afghanistan and other places. Countries are destroyed when these emotions
are let loose by political people. Therefore, when you

211



RAJYA SABHA [15 December, 1999]

are speaking about persons with criminal record, you are enlarging it to include
people with 'dubious distinctions'. We must make out this case that these
offences against the collectivity which have created problems in the entire
country and are at the root of destruction of nations at this point of time, at the
end of this millennium, must be viewed, if not with more seriousness, at least
with equal seriousness with which the offences already specified in the
Constitution and the Representation of the People Act are viewed. Therefore,
these offences which | have mentioned, by which the collectivity is hurt on the
lines as 1 have said, must disqualify people. We must see, at all costs, that
this democratic nation which has maintained the unity for more than 50 years
continues to do so for the millennium ahead For that, it is essential that we
must learn from the experience of other countries around us, who are not very
far from us. That unity must be maintained. Anybody who incites social
disharmony or hatred among the communities, must be disqualified from
participating in our body politic for a position of leadership, and therefore, this
also requires amendment to disqualify people who bring in hatred or commit
offences which lead to hatred and disharmony from occupying any position in
the legislative bothes of this country. There are several other things which are
mentioned here and which are very important. One of them is about breaking
the nexus between money power and elections. Madam Deputy Chairman, it is
not possible nowadays for a normal person, however qualified he may be, to
contest any election if he has not an access to huge financial resources. | am
told that, forget about the election to the Parliament or the State Assemblies,
even for the student bothes, lakhs and lakhs of rupees are being spent. What
about the election to Parliament? You have to spend crores of rupees. That is
the talk and that is a fact also. In that context, how is it possible for a normal
person to contest this election? So, it is very essential that this nexus is
broken. What is the Government going to do in this direction? This is the
question that | am posing here. So, to conclude, this is not a speech. | started
with a note of confidence that this country is the only country in the world with
such a large area, such a diverse population—diverse in so many respects—
which has been able to have secular nationalism, democratic socialism, and
above all, the parliamentary democracy functioning for half a century, and
therefore, we must ensure that through the Ethics Committee, through the
electoral reforms, this framework is strengthened for prosperity, for progress
and for increasing
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the unity. Now, therefore, the idea was not to make a speech. It was to ask for
the reaction of the Government on these three points that | have made, and if
the reaction is favourable, when is the Government going to bring in
legislation to implement these recommendations? Thank you.

it we o i : ITFHIRT S, IR dfem & i & R 9% 59 $8
AR A Afgu™ & an # fewfr o @ 59 W gfafear @ s gy ST, deTR.
ASH 1 HET AT b

"Howsoever good a Constitution may be, it is sure to turn into a bad one
if the people who are to work it are a bad lot."

He also said: " Howsoever bad a Constitution may be, it is sure to turn
into a good one if the people who are asked to work it, happen to be a good
lot. "
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T T2 ... (FAEM)......

SHRI PRANAB MUKHERJEE (West Bengal): Mr. Gautam, then, you will
disqualify me because 1 am a pipe-smoker! ...(Interruptions)... Are you
proposing to disqualify?
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Airarerd & Bl ot guTT B BIg SIER] 81 A1 A JEArE H A BIe ol Sy, § e
HRAT ATEAT 1 ARET SU & DI faet F3aR aiferamic & T © iR e et it
3T &, SRIIRT W BUT &, IS BIKH1 51 9T IE JATATAR Al 4 Hejfera 781 872

Iy 31 et S FR B Bl ... (F@E). ...

SHRI SANGH PRIYA GAUTAM | Don't restrict to cigarettees only &
DI T STET | T8 HEal, B0 H &A1 El | am one of you. MMRIR &H
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'l do not agree with a word you say, but it is your right in a democracy to
say it. | will defend that right." I think, Milton had said it.

T AT e : gTeey e 7 819+ forg &t ... (Jawm).....
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B RAwTIREN BT 31T A1, AR fofRad # SiR BTF $ TSI ATeRT H 7Y SR 37T,
IR 3TE, IR ATl A} B U ARV BT YR of 1 I FEl BT & HollRal @red ¥,
% TR 99 o1 Y g @1 Reeie B, e ¥ fveie 7, oot W AR Swr A
oI BTG T8 81 W8T 8, 7 & IReR B, 311 off fderar 7 v sAR S et @@ §
311R 3T T BRT <91 g 3 | 1 R4S a9 Hebal 81 g=are, He4|

SUATARY : /I T TRT HIHUT T §lell, Afh Gep w1907 I8 Rwe #
HE! @1 TR 6 S IS, 319 BRT A fhRTY uR Rt ol 7 ol ©, S TReY F A H
&1 gud 21 R I8t T SREW S 99 €, ST6 w1 ¥ 37 # AR 81 18 &k STat
T DT GO B W € DR (AT 17| I8 a8l WIRA HHeAT 51 3T $9 R SATET 8T
J TE A ... (FTI)...... RIRE ¥ 5HHT BIS Ao e ol <. fIwera sl
DR. BIPLAB DASGUPTA (West BengaO: Madam, | rise to support fully
the report of the Ethics Committee. | think, Chauhanji, as the Head of the
Committee, took a lot of interest. The membership of the Committee
comprised of very senior Members. It B a high-profile Committee. Our leader,
sitting in front of me, was there; other leaders of various parties were there:
and they have done'a very good job. | must also put on record my appreciation
~ | think, the appreciation of the whole House - for the effort made by Shri
Inder Gujaral. Maybe, we" have forgotten ft, but it was Gujaralji who had been
raising this issue again and again that there should be an Ethics Committee. |
would like to remember Guijaralji, who is no longer in the House, his politics
has also gone a bit astray. But still, on the question of ethics, | think, his
contribution should not be minimised. The report was necessary, because
MPs are no longer respected. If | am asked by

218



[15 December, 1999] RAJYA SABHA

somebody at the airport, 'what do you do' - since he does not know me- |
hesitate to say that | am a Member of Parliament. Because the Members of
Parliament are not respected in the country any more. When | was a child,
people did not talk about politics. In Bengal, they used to say which means, he
serves the nation. Now, they do not serve the nation, they serve themselves.
The very concept of MPs, as a constituent of politics, has undergone a very
negative transformation over the past few decades. We must restore politics
back to the position it held at the time of independence of the country. Now,
there has already been a tot of discussion on this. | do not want to repeat
about criminilaisation of politics, about the corruption, etc.; all these things
have already been discussed; | am not going into it. | keep on hearing from
very ordinary people as to why the Parliament elections are conducted more
frequently. When a young Member comes to Parliament, he has to lose his
Membership after one year or so in the Lok Sabha. Some people ask, why
this outcry is there. Because a person has to make some investment to
become a Member of Parliament. And one year is not sufficient to recoup his
investment. The whole idea is this. That a Member of Parliament makes some
Divestment to get elected. He then uses his influence as a Member to recoup
the money which he had spent at the time of election. Unless he is given
sufficient time, he is not able to recoup his investment. So, becoming a
Member is like being a businessman who has to invest some money first, and
not as a public servant, or, as somebody, who has to serve the cause of the
people. It is very important. Therefore, it should be taken care of. | am very
glad that the report has been brought here. Madam, | will make one or two
points very quickly. My first point is, 'register of interests' is a very good
idea.But it should also include one or two other things. When we go on foreign
travel, we have to declare as to who is taking care of our hospitality and who
is spending for us. We have to declare it. | think the same declaration should
apply to us also when we go somewhere and accept the hospitality of a
business house anywhere in the country. In England, one MP is in jail
because he was given some money by a business house. He stayed in a
hotel of that business house. He put a question in Parliament HI exchange for
money and hospitality. This matter came before the court. He told a He in
Parliament. So he was convicted of forgery. He is now in jail. Another MP is
now facing the same kind of investigations. He also stayed in a hotel owned
by a business house. He also accepted some gifts. He is m trouble
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because he concealed it. He did not declare it in the "register of interests".
What | am saying is this. Whatever hospitality we get, that should be declared.
When we go to Bombay or some other place, somebody feeds us, somebody
pays for us for staying in a hotel and also gives us some gifts. All this should
be declared in the "register of declaration" so that it is known to the people as
to who is getting what and from whom. So all the gifts and hospitality should
be recorded. Madam, | am just adding to what Shri Chavanji has put in the
report. Obviously, foreign travel should also be covered. We should not be in a
position where MPs are identified as; he belongs to X business house, he
belongs, to 'y' business house and he belongs to 'z' business house. Nobody
should be able to do this kind of a demarcation. | think this is a very major
thing which should be included in it because it will make our system more
honest. My second point is not for this Committee. Unless there is public
awareness, no matter what you do with the Ethics Committee, is not going to
work. People are still not fully aware. | am sorry to say this. | am not
mentioning the name of that MP. But | asked many people, " How can an MP
who is known to be corrupt, who is known to be a corrupt Minister and who
has been thrown out of the Ministry, get elected again and again?" | put this
question to my friends in various parties, i.e. Congress Party, BJP, etc., " How
can a man who had been in jail and who is known to be a corrupt Minister or a
corrupt MP, get elected again and again?" The answer | got was, "He is a
good constituency MP. He can get things done for his constituency." If an
officer does not agree to what he is saying, he just beats him up to get
something done. He also knows many other ways of getting these things
done. So the whole definition of 'constituency MP has to change. Once we
become MPs, we look at the interest of the whole country. We are elected by
a constituency, that is true. But once | am here, | will certainly be contributing
towards the interests of West Bengal. If there is a conflict between the
interests of my State and the interests of the nation, | should be prepared to
accept the interests of the nation. What | am trying to say is that we should
repudiate publicly, all of us together, the whole concept of constituency MP.
That MP is good if he does good things, by hook or by crook, for his
constituency. It is alleged that the Chief Minister of West Bengal is
representing a particular constituency for many years. But nothing has
happened in that constituency. | think he should be given good marks because
he has not put in everything in his constituency. He has not done
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much development work in his constituency alone at the cost of other
constituencies. That is a good thing. But in our case what has happened is
this. Because this concept of constituency MP is there, it actually negates all
the good things that Shri Chavan has put in this report. Lastly, Madam, |
would like to say that the MPs, the parties and the people should be together
on this issue. The MPs alone cannot follow the code of ethics which the
parties are not following, which the people are not following. So, the MPs, the
parties and the people, all the three, should be together on this. Once we
accept the Reports of the Ethics Committee, we should go further beyond
that. For example, one of the chief sources of corruption is the political
compulsion to win over people. In this case of corruption, which is due to
defections, a lot of money passes hands. We all know it. Why can't we stop it?
We can stop this by making a very simple change, a one-line change, in the
anti-defection law. You don't need to add more than a single line. If the parties
here are one on this issue, then, we can add this line saying: "Anybody, who
changes his party, will be forced to resign his seat and he has to contest
again." If this simple suggestion is accepted by my friends in the Congress
Party as well as the BJP - | am sure that most of the other parties will agree to
it - then, | think, we can root out the corruption at that level. Most of the
corruption takes place because the MPs can be bought and sold like chattels.
This should not be so. A vast majority of the MPs are good MPs. But we get a
bad name because of some bad MPs. So, this handful few should be thrown
out. We should ensure that our reputation is not tarnished, our image is not
tarnished, and in order to protect our reputation, our image, this is one of the
minimum things which we should do. It is not enough that MPs alone follow
this code of conduct. But the parties, as such, should decide not to include
criminals; they should decide not to get business-funding — business-funding
is bad; in a sense, it corrupts everybody. Also, we should decide on this
simple amendment to the Anti-defection Law. | am praying to you, | am
appealing to you, that this is the only way by which we can make the Indian
political system work effectively, and not make it a laughing-stock before the
whole world. It should not be that somebody is in 'X' party on one morning;
then, he is in 'Y party on the second morning, and is in 'Z' party on the third
morning. This is something very, very serious, and this Ayaram-Gayaram
business has to be stopped. So, along with Shri Chavan's recommendations,
we should take it as a whole package involving the party,

221



RAJYA SABHA [15 December, 1999]

the people and the MPs. We should also go beyond what has been given in
the Reports, that is, we should look into the functioning of the various parties,
functioning of the Election Commission, election-funding and all that. But, | am
sure that the attempt that has been made here is a very good beginning, and,
| think, it should really be something to establish the roots of our democracy
among the people. Thank you.

st wHen Rieer: weiedn, e Sadt & o faai # 7 +ff o faT
! AT Al O b . fawerd S St < 81 féb ToRTe Ared Sfg YerHai Te!
Y, S 9T F 596 o7 TN Tl ]8O f U Uy wHET g1 A1y iR Far-Ran
& See Bl A1V HE IS, 39 R § 9gd AR] a1 He! 18 81 H S9! 197 agd
TR G <& 2 Pad - ad HEHR AU TTd FAI B G|

ARIGAT, WS o GG a1 I NGl & B AT IASTTAT & B 3R T TY
ARIFE 912 T d=med Wk & &1 91 7 8, Ve, I $Ts i dede a1 anelel, S
BT, IHHT ITei Sv2 BT a1yl § 39 7o & 1 & fore feqer st aivg ft <@ <&
ot #7 oo Wl Rerws A SIRew offw gfaan, sit S st S & 48 & what is
ethics? How do you defince ethics? 37 egTuT ATed & 41 # 4o RET 1| “URya « T Hferd
1 A HTS 3HF beac BT T AR I BT IT IS HSae BN i TS Hede BT &
T AT I8 deae Wl § iR e a8 qE= & 91 ¥, IREH 6 91d 21 1 I8 91d 981 f
S &9 8 < 98 UIAIeyC ¢ ©, I8 Wl eI BId1 ofd -1 I Al bel o § fF
it oft o1 A Sy o€t 81T 8, S ST BIdT 81 ST b S JATRRT H T8l
I w1 fiRTae o & g dRor sufafiea & fiRide s ® | dRe-dR8 &) 91 bl o1
Tehdll §1 Afp T a1 FfFad v J 50 R & i 581 7 & a8 8 & 6 ol 50 Arel
H fR-¢IR g9 BT g 3§ &9 AR A PRTae <l 81 37 fpfmarssier # difafeer &
TR A fl 52 Tl B 21 89 A Sl Usel 10-15 el W IW I3 & S99 Ud diol 9gd W
T, O $%e Sfear # o < 1 et 8- uw At oft-<ft, Rl &1 &g o §- B9,
PR AR PHIHI T8 T BT 30 HEx Dife2H 98 11 {6 § 721 St fp get iR
ST B et &R mef At
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RISt gl B el ) Sig| weiedn, # Ue oTiiad adf 4 &, IS 9 T8l
Tgd a1 9 H o0y H g1 g B /9 I 3 S SHHIGR 81 § S 4 $8 dl
A U ST T &1 U Y ¥R BT g ol & W R fowal dec H| UdT e, S
AR | ¥} g1 1 BRI i1 371 € 98 H8d & (b § GATg ST Fehell § i H qrgaed gl
Y TP oo 3 YOI —@IC ST qIgdetl, o1 2 IIgael? Jam & 317s1 & g1 Sl &
Q0 wfepaT @ 98 A% UT9 B, # WiET 9R g1 ST IH] AAod ol IfoTUl 1 U aR%
9 ST & forg 1 A &1 s%omTe 81T, R Ui &1 swETe 98 S, 89
S & & iroTehe foh &1 9 gTd 811 81 g7 § dIe” Sff T8 Uil 8, #aa™ &R T8l
U & 987 B W AT ST SUI8Y dIc ST B AT & 3R &H BHEd § % we are the
greatest democracy of the world. Tl §a+1 TSI 91 81 TS ¥ 3MIde NadT $&
e TE1 81 SUP] Pel A GIR? T F YA B AT S F YO B SR A Y& B Al
T A P B ? Hac 5T FHT & FET b [ Ui BACT 81, 3T gA1d Afsha
fIegd AT 81 IS99 I a0 1?7 I8 79 I8 1 oI &N 6 e a1 @t gidrad
HIUST B AT 1?2 A1 &9 I8 Al IRl o & oliep 91 &1 Ufdres Sict g1 e
3R R < P AR b AL, WipR B AT g HR Sab] W) Hal oMY b &2
U Uid H UIreRT AT 81 3R 98 &R 910 &1 911 B, 1 AF] Il PR $V 91 81 Gahel]
g1 H &1 STl o 78 b9 81T ? e gy -ve 18 g ot o et sk g9 < i
RS # T 3P A U iR 1 A A1 P& IRAT S 2 IR T8 6 T A B g
HAT TS RIS TRIF HACT B RUIS S 6T T4 21 I 954 3781 9919 §l 4§
P! AN ¢ [ T 31T0T T 31 AfhT AR AT TR 3 &

T S el & IR H Tl $F T8t A gl T = RRe 99 areft ard
3R g4 I 91 FEN AT iR AEET & MER W EH 9 IPH WY Al Ga-9-Ga
ISR ¥ 379 1 91 PR dTell a1 BIA| AT IE S1b 82 9ga A1 a1 Sl Biil & e
&1 BRAT AV b Tg T&T PR aTell d1d Ga-3fax F AR 51 BT 3R PR A
3TCR TET BT A2V et o oY $%, & & foIg. 3| a1 g8 @ ®18 a1 181 g5l 89
P! PEd €, FTRIPT TR BRA € YT 3R0T AT U7 €1 8141 12V I8 AR §AY
% forT B, o1 & forg gaR forw =12 | 7= 91 @ 7€ 995l & A1 So, ethics, morality,

good conduct, come from within, not from outside. You cannot impose it from
outside. ltisa
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behavioural pattern which we teach our children from childhood, g S=ai
HET ST AT fh 19 & S 1Y 1 98 HR &S &1 SV 3R 377 979 HY 31T § 1 ST dhT
IR WelTHR 3T BT 2,91 & A1 Johx IRE  YiaT Tl 39 9! Hy aRHTRT S|
HeARE T, Heavel URAN DI B4 B9 BT HX| AR T8t i 7 uRad 8l
IBT 21 B9 MR WG & IR 3 a1 d-d 21 39 SRIQ 377t gremei § gRacd= 81 e gl
9 HEd § [ &9 faceh Rl @t R <71 <2 B fe faen o0t it oreets € S e '
T Wrg 2 1 7 S RPIB BT TRV FY T § NIt SR & TE R
e, # 59 R # 21 S =redt g R P 9ga 9 a1 g9 91 dienll § I8
Fe1 =redt g [ s A @1 worgd H3 & forg, A g9 i figer , wega |
AR B ST, IR P i, 3 ¢ &l ARE A, 37 qR H w7ief) off a1 vl o o Al
P G 1 BT A, SHP B H oI AT BT MTBR , I STl BT THR A2l
AR H IHH] firel| 98 U1 dIC SR STl Teh a4l HIS a1 a1l 81 B AR Bl Hal
ST & o A die ST T8l O A 81, 95& IR B Al 2 Bl R P © iR
IAP T TR ST 371 O © 3R SHP a8 98 g1 gU v & aie qa worT 8 @
ARFAST FIDT GRIGR BT AMCH &, DTS AT HSde AT IRT6R 81 Il 2

H I8 Pl dred § [ 89 SolaRIT BHIRM Bl 3R Ao ASIgd BT ATl
S9! Bl A1y b Rusi<er offt iyt vae & 98 yRady o< @ faen 3§ wed
SO B, HISH 3R B BT S 7 919 BT XET & $ADB] GH HIAT AR, A1 f Bl
GH PIAT MY 3P A1 8 S1 {1 B8l b QX <91 B Qe quisii & e i)
FIIHT DI HET gATE S AR 3R T Foa1 ARy 6 o9 o T2, oot /e |
TRreRT BHST BT TST B o fb $9% IR H 8% 9118 WR 941 81 §9 W Id1 o) &
M- TH SHD! 37T H H T ARl FRTEETE) 89 W B el gel a8 ard
| 2 & =l & 919 7 f 7o sreeal Bl 71 89 STEOTS ] & JdR g ARy 3R
e Feror sxeT =nfew) 89 e FAieroT Y, 89 e fawelvor & iR G &1 T
STet Bel WY 81 SN UR 31 el o 37 arel {1 # SHRT A1y Sotdel 814, $9 997 BT
iaST SSorgd B

SHRI SANGH PRIYA GAUTAM : Madam, | want a.clarification whether
we are discussing the Report of the Ethics Committee relating to
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the Members of Rajya Sabha or the behaviour of political parties and
politicians.

SHRIMAT1 KAMLA SINHA : It has been referred here.
SHRI SANGH PRIYA GAUTAM : No, no. | am not referring to you.

SHRIMATI KAMLA SINHA : Kindly go through the Report. Everything
has been written here. There is a suggestion in the Report that the behaviour
pattern of the political parties should also be discussed.

YUY 5T T H 59 FHHC! BT T8 AT Tl R Ig BT 5T FHT 5
A} BT hY hsde g, R SG& fore 781 &1 39d v a1 gaR I8 MoK &1 8k B
3T Bsde B fhal g1 I8t R ware I8 & 5 o uifafe o= @ ofd eRe 81 & 7,
JTST XIS 9T H &, Dol il F971 IT fAE=T quT & ST Geobol ©1 59feTq urferfed e Rivea &
81 38! RTE & IR 4§ &9 78] el A1 Bl A<l S AR ST ) ART aifermic # i
23 foreft 7 foft wiferfe et urdt 9, Rivew 9 O[S gU e €, 1 98 9ot gt aa Y oIl
2, 3% Ui SHE w1 e Y& 81 9 fbfied &) 91 Bkt ®, Y I8 W BIs
BAR AW 95& odx P IT 9 81 H AP} & A o eI 7T 21 98 98 SARM
PHIRM BT TP IS o 3711 2 [ g8 SYfeT saifdcs 2, 98 dicd ol aoie 9 Sl
gofdee 811 81 3R IS Uil de Urel T Al &l fehe St 8, ST AT Bl
I S 99 Aol R W) Fat B A1ty 59 R feude Sfey |1 g &1 wwy e
2 3R T TeT 4RI 81 747 21 31} AR UTH BI0! 14 8 A1 R AT T AT 30 T P
TR G A 95 ATST T I8 W Pl 3% Heac # AT AV | 99 AN G99 3
I 1T HIRZTI

#Y w1 F1ea (fAER):wRIEn, Yeret qd fa +ff acht alel, 91 S WR I8 99
BT BIS A Heae M?

SYMUTIR : 31T ATST 31 & 7 STV

it e I1Ea: FEIGAT, S 91 H FHET A8 § 98 §9b IR H & & S A W
T B S W B oI A MU E, J9 W 39! 91 B ASTS of$ X8 & 3R gl 9 o §
AR AT & A Sgd S
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AEIET, NSO TeEvl \Ted 7 &R |fify & dewil 7 feey o ufades
TR forar 2, 9ga o< ufaeT (UR frar 31 99w A W & fog, ol &
foTT Ue el ST o §9RT MMERT BT E 19T AR AT-91e § U —31 974 &iR A
ST ATE FRISAT, 9 GATS Bl, WRd < &I 519 01 ganm, s9d [Afgad dR 4
fers <a1 2 % 39 <1 @t Amifores SRaeT 9T § | 39 Q¥ @ AIIG ARET auf —
ATV IE e, JNTOTET & 918 STF TIT T 14T ARG SFSHR  far o1 109 @
St gferd AT 9, oS g AT 9, §9 AR ATSITR ] &1 STE9M gall 3R I9 S5dTd &
915 AR F A | AT §F UM & g SIS URT Bl O TS URH &F 79 T&f |
IH TR B 910 SO T TRIG 9T ST 3iR TR = ST 6 STrBR YT foba of 89
ST © 3R BH @R A ST © o6 TSt 7, Q9 S, TSI S A1 9T Yo fhan?
1Y, STTSTE 149 Sff 5 519 Bref # 1. Fequie= & i BT FF1aR0T fha a1 39 qif 3!
TTTSTE 9 ST AT DTS dgel YRIA a1 181 &= ITb! il Bl TToTel A T T I8 U
Rew 21 suferg nmexoiiy g@mr 91ed A 8 S I8 (98T &A1 ared {6 R
< BT ISR FYE b A1 FIT 8T 51

TEIGIT, TH 99 fUBS THIST W 1Y & ST8T 31ToT J S 99 Ugel S9! 31U+ SIify
B8l H 7RG HEGH 81 811 AT HBIS 1, I8 T=YaTe & AN TSRV =T ele] J1e Sff
1 SI1 77T B 7MY HEY B 21 U8l <l 84 U8 Hel H b 81l AT b 7R Ared #R7
A 21 BN Raeet S8 STl o, gare-Tg < <1t off | o fareafaemer & § uedr o,
IHH STTAM AT GSdT 27| 3 AT Bl I8 < B 31T FH 3Mexviig g1 d1ed A
ST AT S 3T AT WA BT SR Tel G |

HEIGAT, 39 b 1§ Th-Q1 14 MR FHE1 A8l gl AT el & 37U Rure
A, U6 W,

« OIS T T Aafhal &1 S7a fvaarigar & G99 § dieaRoT &
MR W fedhe I A 771 B 3 WIF 8, T81 31 A1l H T @fthdl ®1 g1 s 9
R B U GuRwiia frder foes &t smawaraar g1«
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g 95 AAIS B, AT 95 A<eT o a1 § Afee wiRwiia ferarat
P, B S & 399 91 BT 39 @fth =1 RTI 91T B 3T of S BT 614 T, SHa!
S AR AR 7 S heH A H¥T HR IR PR 3411 9 Afth 7 fet SIThv 37+
e, A=) STarh aRaTE B < R TS FHIS T8 BE El & b 98 i 31 9 s s
B TS H I8} SIS S It V&l ® IR gl B AN FY-AY 9 QWR 989 R
STy 3 91d1 B W g THRIN F oY @3l 5Toxd ® 3 BIe afth |t 3 Srowreft 2150
gfth oo fed & forg, wad —Ra & forg roRTer ovm a8 SruRTeft srawy 21 aruxeft @t
GRYTETT 3TeT-37eT Bl & S 91d B &1 § X1 SV i 59 Fo1oT fod & Raeie
Y07 BT T B4 8 AT TS IR BB TS TAT YRATE qaat-11 Tl 39 Feia
v g, yss-15 7 « el &1 W) TA1 S} T8 31 AT R §EE o 8T 8 T
e wfaa g | Fifeed dR & 98 geia 984 36T 81 I8 Siisl 9red 90 gu e, 4
FHEAT AR § o 919 3 Aifdere uret 7 9, T, IW TR ARl G 88 H B Rd
9}, “Aiffere urdt 99 s, o<t urd |1 § A6 | BIs 39 914 Bl e8] AT AT ST
91 B BT fHAT B Y | SH THT B TITTHFT ST ATATT fhaT R I FEIS, -
1 fopar 7T, S9F IR H U1 Sl 21 <ifpT a8} I |l A1fad g8 one |fden =, 3w 7,
TIferamie (elie |1, 159 |9 7 fUss] & g6 X, safoy # a8 e amar g fesa
91 BT Y &7 H G AN 39 R I8 Hgd © FEl Bl STl BT ATH HaATg & forg
WS FERT & T 1 2RI BT STANT HRAT ARV« 2RI BT SUIRT HRAT A1R Y,
T 37T G 95 3701 1 8 72 B eRIId F91 § FARI? AR eRad ag B T g emu 8
It @1 g a7 & o, 89 9t & fAarel, 9t @ faum wwel 1 gaes a8t
ST 81 751 BT TR = & ol U1 81 141 B SIar &1 ufafifeeg s & forg
ST 21 T S 85 URWE 41 8, Paeh ©, el 7 3R efed &, 3= uiaf e
PHAM? o9 A IS I8T ¥ 3MATST IS & Al BRE B 914 $S STl &1 53 A 1t IS Sfreil
27 f 993 fegT 3MToIIe 3T S 9HY BIRT el el 15 212 Il H U il &
ST T P T JRTRA IR BIIST 78, S GHY PRE Peil detl Ts A2 ifeh 17t 519
HATST SIRTEHR 3R AT & 3R FAST & wrgut et =1 oo aiftraR forg 2 o 39 w7
AN 1 Bre. fewaTg o X&) 71 39 amal W ff ffFd R R 1R R &1 ST Bl
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HEIGY, ST 41 HET {6 3R] 2T Al 3, HIC Fawell AR 8, 3o W)
B SIS dler # 70 TUe! TRATRIT 789 Fd ol BRI A1 WRIST 2, B 8,
AT T, AW B, TG T, AT 8 3R ORI 31 30D Fraele W 3sh 7 9oy g
&9 TRaIfd 81 €, 912 g9 de diem | o oud! AT Hegd Hed 8, df,
Y, Aferarerd die H AMH<T 98Yd BRd § (b Bl SART HH-FH T el S|
T g1 BIRIR BT & | I8 RIeH $8l A 311 87 39 < 4 I 378 Rieed 9=l &,
RIS &, 84 39 Rieed &1 e g, 39 IR 9l IR ToR @1 gl I8 S
TR AT & ¥ IE I F R ARG ERET & aRNed § ¥ 30 9 g 3T E,
B WM 7] AW © SR $7d] dgd ARIET1 B &l 6 AT o 984 He-d 3 & a
HEId HXh B 39 RAE B 18 21 3FTel §8 H ... ({07 &l ©d).... oifo a1 wgaw §
AT S| HeledT, § F0l ufdes o= a7u uref iR ol 3R & FergHfr ude
BT g 3R AT DR g (b [0ey & ST g {61 o1y, gqR <0 &l Fwyol
[T Hg 3R gk dfe fafderarsii & Wikt gs €, fafi= eHi qer =T el
P N IB1 W T G BT AHITDHIHI BRb G el RIS, sraR afify o asf amg
S A1 TST T [T H U H0T, =T <97 H 7MY 3R GoR &1 gfehan 981 4 g 81
AT 3761 B 81| 39 B 89 THT B Bl

IuwHTR: o TIE SYW | I8 AU W W TS BT © {6 Seq 1R =00l
TE TR AT o YHHST B A1 US &Y, 9T & AR aral|

SHRI GURUDAS DAS GUPTA (West Bengal): Madam, | must confess
that | feel a Little upset while making my submission...

THE DEPUTY CHAIRMAN: You are a Member of this Committee. So,
you must be applying it on yourself.

SHRI GURUDAS DAS GUPTA : | am a little upset while making this
submission before this august House. When we discuss Bofors, the House is
full. When we discuss Ayodhya, the House is full. The House is full at a
particular moment of time, But when such an important, moral, ethical and
national issue is being debated, | do not find many of the familiar faces, which
should have been here, at least, to give the support for the
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implementation of the Report. It is easy to speak loudly in the House. It is easy
to glorify the values. It is easy to identify the downturn in public life. But it is
difficult to enforce morality in the national political life of the country. Default is
the biggest default. Who are in the default? The political parties are in the
default. It is collectively the political parties of the country which are in default
for the downturn - unprecedented downturn -in the political, public, life of the
country. Let us be very frank. Let us be honest to ourselves. Let dishonesty be
not allowed to become all pervading. The question is, there are too many
skeletons in the cupboard of our national political life. There has been a total
collapse of the principle of probity in public life. The moral values are on the
decline - whether in this House or in that House; or, whether this Legislature or
that Legislature. Madam, if you kindly permit me, | say that the political system
is on the verge of collapse in the country. If immediate corrective measures
are not taken, days are not far off when the Parliamentary System will come to
a miserable end. People will look down on us. In a number of democracies in
the world, people say that it is better to have a military rule. And, by exploiting
this shortfall in the democratic system, there has been a rise of dictatorship in
the neighbouring country. It is a collective failure, and the correction should
also be collective. It is not for one single party. | blame the total political
system, including the political parties. Madam, how many people are there in
the Legislatures - at the national level and at the State level - who are having a
criminal record? Who have sponsored them? The political parties have
sponsored them. On how many occasions, in the elections, we take money
from the industrial houses? Once you are elected, you have to pay them back.
Industrial houses never finance a political party without getting in return double
the amount they have invested. When you use an aircraft in electioneering,
where from the money comes? Therefore, the question is, morality in public
life is a miserable casualty, and it is a phenomenon all over the world. It
involves the public life of the President of a big country, It involves Prime
Ministers. It involves Members of Parliament. It involves Presiding Officers.
And, it even involves the judiciary. Therefore, if there is a corrective,
democracy is saved. If there is no corrective, there is a decline, and the
decline is already reaching to the rock-bottom "level. If it is allowed to go on,
the death-knell of democracy will not be a far off, distant, phenomenon. There
is urgency. Madam, this was not India. Gandhiji was looked upon as an
embodiment - we had our
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difference of opinion with Mahatma Gandhi - of sacrifice, dedication and
commitment. Madam, are the political leaders of our time, are the members of
various political parties, and are the Members of Parliament looked upon with
the same degree of respect? There is always a suspicion. Why is there a
suspicion? Because there has been a gross abuse of power by the people
holding power and this gross abuse of power is to gain personal benefits either
for the individual or for the family, or, maybe, in the name of the party. Even if
the abuse of power is in the name of party, that tantamounts to a gross abuse.
Law knows no variation. Therefore, Madam, abuse of power can only be done
by the people who are having power and the abuse of power is deliberately
done to gain benefit, and the benefit is personal It has become the order of the
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this system because the system is like this. Some of the honest friends speak
in this way 'tragethes like this'. It is bound to be like this because we are a
bourgeois system. People speak like this. This is only cohabitation with
corruption. Madam, therefore, the point is, there has to be a modest beginning,
and let the modest beginning be done by Parliament. The report of the Ethics
Committee seeks to enforce a minimum standard of behaviour for Members of
Parliament. Let it begin from the top and only when we enforce probity for the
Members of Parliament, we can fight for the observance of the same at the
lower level We would like to know how long the Government is going to take to
bring the Lok Pal Bill. The Ethics Committee report combined with the setting
up of a Lok Pal, along with modification of the electoral system and a true and
frank commitment on the part of the political parties; together, these four
factors can bring about a change in the outlook.

Madam, | will not take very long. You will definitely recollect, when
Jawaharla! Nehru was the Prime Minister, a person was expelled from one
House because he had taken money while putting a question. During Mrs.
Gandhi's time, a Member of Parliament was punished summarily because he
had taken bribe. The is the precedent of the past, but what is the tradition of
the present? | do not like to name the Prime Minister. There was a serious
complaint within the House, within a particular House, that some Members of
that House had been bribed to ensure that the 'No Confidence Motion' was not
passed. We know all these things. Even after the complaint was raised in that
particular House, the House did not take any
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step for conducting a parliamentary enquiry. Therefore, what had been done
during Nehru's time had been defaulted now. What had been done during
Mrs. Gandhi's time had been defaulted, at a point of time, when somebody of
the same political party was in power, and since that particular House
defaulted, therefore, that case had gone to the judiciary. No parliamentary
committee was set up. Why was it not set up? No parliamentary investigation
was made. Why was it not done? Why was the court allowed to trespass into
the arena, into the domain, of the legislature? If we speak of judicial activism,
it is because the Parliament defaulted. Therefore, in such a situation, Madam,
the time has come for the setting up of our own mechanism. The Ethics
Committee seeks to set up its own mechanism for this House. Let this House
begin a new process to be followed by others. It will be a voluntary
submission to a set of rules. It will be setting up of a system that will enquire.
Why are these things necessary?

Because Members of Parliament enjoy certain privileges. Since there
are some privileges for Members, not always are the normal rules applied for
them. In many cases they do. Because of their privileges there should be a
safeguard to ensure that the privileges are not misused. Therefore, let there
be the Ethics Committee of the House. Let the Ethics Committee be
permanent. Let there be investigations. Let there be complaints. If there is a
complaint, there should be an investigation. If the investigation leads to
something, the Committee should come before the House, and the person
against whom the complaint has been probed, must be punished. This is the
system that it envisages. If this system can be implemented, that will be the
symbol of a new beginning.

| take this opportunity to call upon all political parties to be aware of
the Frankenstein that has taken over in their politics. If this Frankenstein is
allowed to have its way, irrespective of the 'ism," irrespective of the ideology
and irrespective of the political flair, it is going to have a devastating effect on
our national life. The whole nation is at jeopardy. We are really at the
crossroads, at the rock bottom. Let there be a beginning of a corrective
movement. Let this modest beginning by this modest House give that national
signal | believe that it is for others, it is for all other political parties to take this
signal properly and start the beginning of a new process of correcting the
heavily polluted political system on the verge of collapse.
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Lastly, | tell you that there is a deep discontentment among the
people. It is not against this or that political party, but there is a deep
discontentment against the total political system. This discontentment has its
own objective roots. If that is not corrected, the day is not far off when we shall
be heading for a total doom. Before that, let us go in for a national corrective.
Irrespective of political belief and colour, let this modest beginning by this
House give that unambiguous signal to the nation.

SHRI V. KISHORE CHANDRA S. DEO (Andhra Pradesh): Thank you,
Madam. Madam Deputy Chairperson, as | rise to support the Motion that has
been moved by my senior colleague, | want all of us to remember that today
we are perceived as being part of a criminalized polity beseeched by politicised
criminals.

Madam Deputy Chairperson, this topic has been discussed in both
the Houses of Parliament time and again. We discussed in detail the Report of
the Vohra Committee and the nexus between politicians, criminals and
bureaucrats, which even encompasses the Fourth Estate, and the judiciary is
not out of its ambit.

Madam Deputy Chairperson, before | go into other details of the
Report, | would just like to mention a word about the recommendations with
respect to elections to Rajya Sabha. Madam, you were very quick to join my
colleague who said that instead of secret balloting, the voting should be open
as far as Rajya Sabha elections are concerned, and you supported that
immediately. Well, Madam, there has been a lot of alleged corruption that has
been taking place with respect to voting for Rajya Sabha elections.

But | humbly beg to submit that | have yet another proposition for
elections to Rajya Sabha. We are all aware of the fact that it is the Members of
the Legislative Assemblies who vote for the persons who want to be elected to
this House. So, the strength of every party in this House depends upon the
number of MLAs that one has. Madam, we have been discussing various
topics and various systems. My friends from the Left have been very fond of
talking about a system of proportional representation.

Madam, today, in the system that we have, let us take your State,
Maharashtra, for example. It is technically possible for a political party to get
just 50.1 per cent votes and win-all the seats.
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It is also possible for another party, even in a two-party system, to get
49.9 per cent votes and not to have a single MLA. This would ultimately leave
you with one party not having any MLA. This can happen to the Lok Sabha
also. The same thing can get reflected in the Rajya Sabha. It means, actually,
49.9 per cent of the people's voice is being snuffed out in this manner. | would
suggest that there should be no elections for the Rajya Sabha. Rajya Sabha
seats should be allotted to political parties, based on the percentage of votes
every political party has polled in the Assembly elections. A formula can be
worked out. | do not know why Mr. Gurudas Das Gupta is amused. He is
laughing. After all, it is on the basis of votes.

SHRI GURUDAS DAS GUPTA: | was absorbed in your new idea.

THE DEPUTY CHAIRMAN: He is also concerned as to how to remove
the allegations of corruption and how to see that there is more tansparency.

SHRI V. KISHORE CHANDRA S. DEO: Madam, 49.9 per cent of the
people, technically, may not have a voice in the Lok Sabha, Assemblies and
even in the Upper House. So, in the Rajya Sabha and in the States, where
they have Councils, why not we make a beginning through the system of
proportional representation and allot to each political party the number of
seats according to the proportion of votes they have polled in the Assembly
elections, which will continue till the next Assembly elections are held? This is
a proposal and | would like the Government and all the political parties to
seriously consider it. | hope this will remove the kind of allegations,
speculations and horse-trading that goes on in the elections to the Upper
House.

| do not think this is an occasion for making any rambling speech of
any type. What actually bothers me more than the recommendations that this
Committee has made, — | do not think any of us has any kind of disagreement
-- is the fact as to how we are going to implement it. This report says that we
should not accept gifts. It is fine, we pass a resolution that we would accept no
gifts. But the point is, who is watching and who is going to prove that who
gave gifts and who did not give gifts. | think Members of Parliament should be
responsible enough to decide whether they should accept or should not
accept gifts. But | would like to point out that the root cause lies in the link
between criminal activity and electoral polity. Madam, | have written a book
on this. | have been on several
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electoral reform committees. The root cause of these problems that are
staring at us have been mentioned in the N.N. Vohra Committee report. | am
not trying to say that we should have a different system like the proportional
representation system. Even in the present system of elections, certain
measures will have to be taken. These are not very very difficult measures.
If all the political parties agree, these measures can be

implemented immediately.

First of all there should be a photo identity voting card for every citizen of
the country. It should act as a birth certificate, a caste certificate, a nativity
certificate. It should be a multi-purpose card. At present, you have a ration
card for everything. Tomorrow, it should replace the utility of the ration card.
This card should have a code behind it pertaining to the ballot box or a booth,
which will take in, may be, 1,000 or 2,000 voters. If there are 1,000 or 2,000
voters in a booth, they must be given these cards having a code which will be
recognised by a scanner or a reader pertaining to that booth. That should be
attached to your control unit of the electronic voting machine, which is now
being used for elections. At one time, there was a lot of speculation that this
machine can be manipulated, that it can be programmed, that you can let in
Trojan horses and manipulate the elections. But all those speculations have
been set aside. The electronic voting machine contains two units - the
ballotting unit and the control unit. The control unit is operated by the presiding
officer. Tomorrow, if you are under threat or duress, the presiding officer can
operate it in a manner that is not desirable. Likewise, the identity cards which
were introduced before the elections - when Mr. Seshan was the Chief
Election Commissioner will serve no purpose. They were only resulting in
rigging elections. You could buy that identity card for Rs.5 or Rs.10 or, maybe,
even less than that. But if you have a multipurpose photo identity card, if you
have a scanner which can identify that card, which pertains to that particular
booth, if that battery-operated scanner can operate or controls the switch of
the electronic voting machine, then, it will be very difficult for anybody to rig or
capture booths. Criminals are used to capture* booths. | am sure no political
leader, except those who may be from that stream, would like to associate
himself with criminals. Tomorrow, a criminal cannot get elected, or, his gang
cannot get elected, to the Parliament or to the Assembly. | don't think any
person in politics will really associate himself with that kind of people. So, if
you have to get rid of this nexus, you should have a kind of a
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system where criminals will have no role to play — as far as electoral victories
are concerned. This will cost money. But if you want democracy to be
preserved, then, you will have to pay a price for it. Price, not in any other
terms, but price in terms of spending on the equipment which will provide an
almost fool-proof system where the criminals' role can be eliminated from our
electoral polity. Madam, | have done a lot of research and work on this; if the
Government is interested, | can give them the full details. ...(Interruptions)... |
will present a copy of my book to the hon. Deputy Chairman, but | will not lay
it on the Table of the House. | think it is an aspect which should be given
serious thought because this will eliminate a lot of problems in times to come.
Then, the next question was about the manner in which a Member should
vote or should not vote, accept gifts, etc. etc. There is a long para on this. But,
Madam, how to prove these things? Secondly, Mr. Gurudas Dasgupta was
very, very vociferous on this. | know that he was referring to the JMM bribery
case. Of course, it was a failure on the part of Parliament to take action
against those Members, if such a thing had taken place. Madam Deputy
Chairman, let me tell you that | am against diluting the powers of any
institution, let it be Parliament or let it be court. There was a judgement of the
Supreme Court which was delivered by a five- Judge Bench. Out of the five
Judges, one was the former Speaker of the Lok Sabha, late Mr. Hegde; and
the other was late Mr. Hidayatullah, who was the former Chairman of our
House. The five-Judge Bench gave a detailed judgement about article 105 of
the Constitution, the second part, article 105 (2), which clearly states that the
Members' rights within a House cannot be questioned outside Parliament, nor
they can be used to prove that another person has taken a bribe or not. Then,
you are questioning the act of that Member. May be, in 50 years, Members
might have failed in one instance. Mr. Gurudas Das Gupta cited two instances
where people were convicted and sent to prison. In one instance, some lapse
might have taken place on the part of political parties, or, maybe, Members of
Parliament. But that doesn't give the licence to courts to come and interfere in
legislative matters, or, in business of the Parliament.

Madam Deputy Chairman, | always stood for protecting the rights and
privileges of the Members of Parliament. | shall always stand for it. If courts
interfere, then, they will have to pay the price.
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While | appreciate the fact that the Privilege Committee was already
there, | don't think that you needed the Ethics Committee to go into this
aspect. Madam, in Great Britain, in the House of Commons, the Nolan
Committee was formed because of this. They gave a report. Ultimately, it was
sent back to the Privileges Committee of the House of Commons with a note,
"It was the Privilege Committee of the House of Commons which will be
competent to take action on this" Well, we may have failed in it, but this does
not entitle courts to interfere in this matter which is really very unfortunate. |
hope that Parliament will protect its own rights and privileges in such a
manner that it will not allow other institutions to come and climb over us in this
matter.

Madam, there are several other aspects which this report has referred
to. Well, | do not think that any of us would be in disagreement with any of
these aspects.But the problem is the manner in which we will have to
implement it. As some colleagues have mentioned earlier on, political parties
would, probably, refrain from giving tickets to those with a criminal record. But
as the Report has mentioned, there is a difficulty. It says that history-sheeters
should not be given tickets. Once you start doing that, tomorrow, you can cook
up your own history-sheeters' list and put all your opponents in it. It is a
double-edged sword! Some people say that we should have the right to recall.
With this kind of a system, if you have the right to recall, the same criminals,
the same money, will be used to recall you back from the day you are elected
because it is only such people who will use these powers. So, it is very well,
these things are very high-sounding, but one has to look at how practical they
are in our system, in our polity.

Therefore, Madam Chairperson, while | endorse this Report and
recommend that it be commended for approval by this House, | would only
like to submit that we should also try to find pragmatic ways and means to
arrive at a solution to all these long-standing problems. We must also take up
such measures which can be practically implemented to achieve these goals.
Thank you.

THE, DEPUTY CHAIRMAN: Shri Viduthalai Virumbi. We have to finish
by 4 o'clock.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Yes, Madam,
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THE DEPUTY CHAIRMAN: Not that you can speak up to 4 o'clock.

SHRI S. VIDUTHALAI VIRUMBI: Madam Deputy Chairperson, | feel this
is an opportunity to make some observations regarding ethics and morality of
the entire nation and those of the representatives who represent the nation.As
far as this Report is concerned, this is not an 'inspection'. It actually comes
under 'introspection'. In 1989, when | was elected as an M.P., there was a
certain number of forms to be Filled up before oath-taking. The number was
increased by one when | got elected again in 1998. Form No.3 was issued to
me and | was asked to Fill up and sign it. There were two columns in it to Fill
up. One column was "What is the party to which you belonged at the time of
Filing your nomination?". Another column said, "What is the party to which
you belong at the time of oath-taking?". The introduction of this form itself
clearly shows that our polity has degenerated. It has degenerated to such an
extent that within a span of a fortnight, the Member may cross the floor!
(Interruption). Yes. He says 'overnight'.

What has pervaded in our society which makes such a form
mandatory? That we have to see. | feel that there must be less preaching and
more practising. Here, there are two types of opinion. Gautamji says that if
people are all right, our laws will act in a proper manner. On the other hand, it
is said by others that this is due to a systemic failure. It is a failure of the
bourgeois system. My opinion is, the mistake lies not with democracy but with
the people who handle democracy. The mistake is not with democracy itself. |
differ from them. When you compare it with other systems, | feel that it is
better; comparatively, relatively, it is better. Once, Gandhiji, when he was
touring Tamil Nadu, one of his disciples, unfortunately, dropped an ink-bottle
and the bottle was broken.

At that time, Gandhiji advised his disciples, " You are unable to keep
even this inkpot in safe custody. If the responsibility of the nation is put on
your shoulders, how will you discharge your duty? " This was how Gandhiji
had advised his disciples. In 1924, Rajaji had written : "we want democracy
not in the hope that we are going to provide a clean Government or a corrupt-
free Government. Having known fully well that the idministration might not be
at the same level at which it is today and the corruption would become
rampant, in spite of all this, we are asking for democracy because it is our
birth right and we shall have it." This was written by Rajaji in 1924.
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His prophecy has come true. That is what | feel Everybody accepts the fact
that the political life in our country has degenerated. We have to save
democracy. There is no other political system in the world which is better than
democracy. Therefore, when we are dealing with this issue, some of our
colleagues have expressed their anguish with regard to the use of cellular
phones and other things. | feel that when the country develops technologically,
that technology should be used by the Members of Parliament in the same
way in which it is used by the rest of the citizens. But the technology should be
used in the public interest, for the good of the nation and not for our own
benefit. We cannot give up information technology.

Now, | would like to refer to the point which has been rased by one of
our colleagues. He has said that we should not fix our own salary. We should
not take up this issue. This is below our dignity. | would like to inform the hon.
House about the system followed in Australia in this regard. For the income
tax exemption in Australia, what they do is like this. They put some basic
amount saying that this is the tax exemption. Thereafter, whatever inflation
takes place in each fiscal year, the Commissioner of Income-tax himself is
entitled to add that amount, based on inflation. He can announce that thing
without getting any permission from the Finance Minsitry of the Government of
Australia. He himself can declare that, for this year, this is the tax relief, and
this is the ceiling. In the same way, you just fix some base year in respect of
the salaries of the Members of Parliament and whatever inflation takes place,
according to that, you can fix up their salaries later on. That was what was
suggested by Dr. Biplab Dasgupta also. It should not become a subject for
discussion. That is what | feel.

Apart from this, the entire system should be transparent. Being
representatives of the people, our lives should be transparent. For that
purpose, we are trying to frame the code of conduct. This code of conduct is
not going to be taken up as it is. There may be some amendments if they are
absolutely essential. But this is a step in the right direction to improve our
political system. How will it become transparent? | would like to give some
suggestions in this regard. Firstly, there should be a mechanism for
investigation. Secondly, penalties should be provided. Thirdly, all these things
should actually be incorporated in the code of conduct. But at the initial
stages, it is enough. If we want to add something later on, it can be
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done. Apart from that, if any politician is involved in a criminal case or in some
corruption case and he is convicted under the respective code, that is, the
Code of Criminal Procedure or the Indian Penal Code, and if the person so
convicted is a public servant, the verdict of the court should come within a
specified time. That is a very important thing. Apart from the Judiciary, public
awareness is very essential. It is more essential than the written documents.
If the people are aware as to what we are doing, the system will further
improve. The tyranny of the oligarchy is not so dangerous as the apathy of
the citizens in a democracy. So, the public awareness is very important. |
would also like to inform the House that character cannot be imbibed.

Character cannot be inculcated by passing any bills or by framing any
rules. It has to be inculcated from the very beginning. We cannot do that
merely by writing something on the board. "It should be inculcated", "it should
be imbibed", means the society itself has to be developed. The educational
system should be improved for inculcating this sort of awareness. If the
educational system is improved, if the economic condition of the people is
improved, the condition of the society will also improve. Till such time, if it
helps us to some extent, we can, at least, welcome it. If someone suggests
anything for making further improvement, that should also be taken into
account. | hope, Chavanji will take that into account for making further
improvement. Thank you, Madam.

SHRIMATI JAYANTM NATARAJAN (Tamil Nadu) : Madam, first of all, |
would like to place on record that my party, the Tamil Maanila Congress,
totally endorses all the suggestions and recommendations made in the Report
of the Ethics Committee. Indeed, | don't think that anyone of us present here
could find anything to disagree with in the extremely worthwhile and thought-
provoking suggestions that have been made in the Report of the Committee. |,
therefore, support the Motion that has been moved by my senior colleague,
Mr. Chavan. Having said that, in one sense, | feel a little embarrassed to
stand here as a Member of the Rajya Sabha and reflect that our parliamentary
democracy has reached a position where in the Rajya Sabha we should be
discussing very seriously, and with a sense of alarm and purpose, the Report
of the Ethics Committee, the question of a watch-dog body for ethics for
Members of Parliament. | think this is an unfortunate state for our democracy
to have reached. Madam, when the
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framers of the Constitution spoke, discussed, reflected upon, the state, of our
Constitution, framed rules for our Constitution, framed a Constitution for India,
they had assumed that the people who are elected to this august body would
be people above reproach. Madam, as my esteemed colleague, Mr. Virumbi,
said, we can lay down a thousand rules, but to have people to follow these
rules is a completely different issue. In fact, it is quite unfortunate. It is like
telling a couple in a marriage how they are to treat each other. A thousand
rules cannot be laid down between a husband and a wife how to behave with
each other; between people, how to behave with humanity; between children,
how to behave with decency, with good manners, with respect for elders.
These things have to be in-grown. There has to be a measure of self-
regulation. I, therefore, think, it is. unfortunate that we have reached a stage in
democracy where we have to draw up rules for ourselves, like children and,
then, set up a watch-dog Committee to follow these rules, but having reached
such a stage, and we have to have such a Committee, until things improve,
we have no alternative but to endorse the rules, whatever they are, that are
framed for our self-regulation. As a word of caution, | would like to add here
over this, Madam, that we have electoral laws, we have rules for regulating the
spending of money during the elections, we have rules regulating various acts
by Members of Parliament, by Ministers, but most of these rules are observed
in flouting, and everybody knows as to why there is such a large measure of
cynicism among the public at large. Madam, therefore, without wasting the
time of the House, by going into all the recommendations and by talking about
what my learned colleagues have already said, | would like to share a few
thoughts that have occurred to me on this subject which, | am sure, all of us
are aware of. Amongst the public, there has been less interest in exercising
their voting rights in these elections, and, may be, we have reached a stage of
about 60 per cent voting. This is roughly the voting percentage.
...(Interruptions)... In some places, it is 50 to 55 per cent.

Madam, more than 40 - 50 per cent of the population of the electorate
have not deemed it necessary to vote. There is an alarming measure of
apathy among the people at large. | think it mdicates something very seriously
wrong with our democracy. People are losing faith in the institutions of the
State, people are losing faith in the Government, any Government, people are
losing faith in the bureaucracy, people are losing faith in civil society and
people are losing faith in politicians. Madam, there
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is apparent at every level of society today, a tremendous degree of hostility
towards -politicians; towards politicians from all political parties. People don't
trust us, people don't trust the political class in general. | think this is a very
serious development for the future of democracy. Because if the people of
India feel that they are divorced from the political class, from the people who
govern them, and if they feel completely separate from the institutions of the
State, from the Parliament, from the Government, from the Legislature, then,
Madam, there occurs a dichotomy in civil society which will be very, very
difficult for us to sustain, if we want to remain a democracy. Then there will be
a return to the institution of authoritarianism. People then begin to worship
authoritarianism. People then begin to turn away from the representative form
of Government, from the parliamentary form of Government and, then, people
go elsewhere for relief. They go to courts for relief, they go to the Election
Commissioner for relief as they did when Mr. Seshan became the icon of the
middle class people of this country. Therefore, before we proceed any further,
| think it is extremely important for us to reflect upon why it is that the vast
majority of the Indian public has developed hostility towards politicians. | think
it is not as if there is no corruption elsewhere in society. | am afraid, | do not
share the extremely gloomy picture that my colleague, Shri Gurudas Das
Gupta, painted, or, others painted. Yes, we are corrupt. Madam, unfortunately,
many politicians are corrupt, but they should not be brow-beating in the forum,
to say that all is lost. | don't think all is lost. There are corrupt politicians and
there are very many honest politicians. Madam, there are corrupt lawyers,
there are corrupt doctors, there are corrupt bureaucrats, there are corrupt
plumbers, there are corrupt engineers and there are corrupt construction
workers. There is corruption at every level of society. There is goodness at
every level of society. Let us not condemn ourselves for ever as a political
class. The important message that | would like to place over here is that we
should be proud that we have survived as a democracy. Yes, democracy all
round us has collapsed. In neighbouring countries, democracy has collapsed.
People have turned to authoritarian forms of Government because they have
lost faith in the political class. But our democracy, the Indian democracy
stands vibrant and proud. Why? Because the people of India are aware
enough to send packing those who commit mistakes and again and again,
and yet again, they reposed faith in the political system. They have done so
even now.

241



RAJYA SABHA [15 December, 1999]

4-00PM

They have done so till today in the hope that at some point of time their
leaders, the people who claim to represent them, will take into account the
issues that are closer to the hearts of the people. Here, Madam, | want to
make one more important point which is not in the Ethics Committee Report.
But | wish to make one important point while we are talking about this entire
system of elections. Unfortunately, Madam, we are talking about ethics all the
time. We are talking about a narrow concept of ethics. | would like to come
back to that later. While talking about this very narrow concept of ethics,
unfortunately, our leading political parties, all of us, as a political class, we
tend to lose ourselves in the cacophony of personal rivalries, of accusing each
other of petty acts of corruption, of caste rivalries and minor rivalries. And in
this cacophony of elections, when we are so preoccupied with our little ego
hassles and with our ego problems, the basic developmental issues like
health, education, public distribution system,

and economy, all are completely lost. Time and again, people are sending us
the message, "we are concerned with the basic issues. Please take note of
the basic issues. We are not interested in your petty rivalries, in your ego
clashes, in your party split or another party split, in caste rivalries, in tensions,
in communal tensions". People just want a chance to live. Time and again,
this is the message that Indian democracy is sending to us which we, the
political class, are not simply taking seriously. This is something which, 1
think, we should all take into consideration and take very seriously. Otherwise,
as a political class, as legislators, we will become completely irrelevant to the
system of democracy in .this country. In fact, the system of democracy will
become irrelevant to the people of this country, because they will then learn
to live by themselves.

The third important issue, which | would like to place for the
consideration of the House, is about accountability. Democracy is based on a
system of checks and balances—democracy is very carefully crafted in our
Constitution, after years of study of many Constitutions all over the world—
checks and balances between the executive and the legislature and the
judiciary and the elected representatives of the people having control over the
bureaucracy which is continuous. There is, therefore, a chain of acocuntability.
The accountability of the civil servants or the bureaucracy
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to the political executive, the political executive to the legislature, the
legislature to the people, and we should always keep in mind the chain of
accountability. The chain of accountability should not be broken. On this point
| would like to raise another important issue. In the name of stability—of
course, stability is important in a democracy— in recent years there has been
a very alarming trend—not in recent years, very recently, just now—from the
highest quarters of the Government, from the highest quarters of BJP, the
ruling party, and other quarters to elevate the concept of stability to something
above everything else. In my view, stability of a Government is, undoubtedly,
important for the sake of a nation so that the people can live, the economy can
develop. However, stability should not become more important, or, rather
accountability should not become the first casualty of stability. Accountability
is far more important than any concept of stability. This is a process of
churning in democracy. People are trying to find out who suits them the best.
People are trying to express themselves their ethnicity. India is trying to
express her diversity. India is trying to find out how a truly federal form of
Government can work. The falsely created notion of unitarianism, which the
British has imposed on this country, is now being exposed as India is finding
her federal roots, as various regional parties are expressing themselves, as
we are learning to live together as a coalition. Therefore, accountability is of
paramount importance. At a time when we are talking about the acocuntability,
at a time when leaders like Jayaprakash Narayan and other leaders talked
about recalling the representatives of the people who do something wrong, the
Home Minister of India is saying, "give Members of the Lok Sabha a fixed
tenure". Nothing could be more antithetical to the concept of democracy than
giving the Members of the Lok Sabha a fixed term. It will be completely
contrary to any notion of democracy. Yes, elections are expensive. We cannot
afford repetitive elections. But if the people do something wrong, if it is not
possible to form a Government, the only viable alternative is to go back to the
people. It is far costlier to have a lack of demorcacy than, for a short-term
goal, to insist on a fixed term for the Members of the Lok Sabha.

Madam, the last important issue, which | would like to raise—and | know
you are now looking at me-is that there is no question of any Ethics
Committee. There is no question of integrity, honesty, about any
recommendations made by the Ethics Committee having, in the smallest
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measure, any relevance, unless we have electoral reforms in this country. As
has been often quoted, the Members of Parliament begin their career with a
lie. It has been often quoted and | am merely repeating it. When you begin
your career with a lie saying that you spent a certain amount of money, when
you actually spent a far greater amount of money, | don't see how it is possible
to maintain a serise of integrity, to maintain actual integrity. A vast amount of
money is spent during elections.

Thereafter, it is impossible to maintain any measure of service to the
people of your constituency without spending a larger amount of money.
Therefore, unless there are immediate electoral forms, unless it is ensured
that the use of money power, and muscle power, become completely
meaningless in our elections, as Mr. Kishore Chandra Deo pointed out,
whatever it takes for us to ensure that our elections become something that is
possible for the ordinary citizen of the country to contest in, our elections
would continue to be controlled by money power and muscle power.
Therefore, there should be total electoral reforms. Above all, there is a
fundamental duty to vote. Finally, Madam, | would like to say, the question of
Ethics Committee does not extend only to matters pecuniary. It does not
extend only to assets which are disproportionate to your known income, or,
getting a bribe from somebody; it extends to so many other things. It extends
to not using caste, not misusing religion, not misusing so many other issues
that can be misused, like ..

THE DEPUTY CHAIRMAN: One is gender.

SHRIMATI JAYANTHI NATARAJAN: Yes, the most important one is of
gender; not misusing any of these. It extends to the entire concept of civil
society where there is a quality of life; where there is a system of honour;
where there is equality; where there is egalitarianism. This is how we should
look at the system of ethics in our country. Every citizen should be given the
right to vote - the right to vote has been enshrined in our Constitution. But,
unfortunately, in these elections, Madam, what we have seen is, large sections
of our countrymen have been denied the right to vote; large sections of our
countrymen, who are dalhs, were not allowed to vote in many parts of this
country. People have been prevented from casting their vote because of
muscle power. Unless we see that the electoral reforms are carried out,unless
every citizen has the opportunity to cast his vote, and unless he is aware that it
is his, or, her sacred duty to vote, proper
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governance in this country cannot be ensured. Till that day, Madam, no
system of ethics that we regulate upon ourselves will be really meaningful.

THE DEPUTY CHAIRMAN: You could have mentioned "character
assassination." Because it becomes very easy to cast any aspersion on
anybody without proving it. Shri Cho. S. Ramaswamy.

SHRIMATI SHABANA AZMI: This is his maiden speech, Madam.

THE DEPUTY CHAIRMAN: Maiden speech. (Interruptions). Let him
make the speech, then we can clap.

SHRI PRANAB MUKHERJEE: We can clap before he starts.
THE DEPUTY CHAIRMAN: Do you want to encourage him?

SHRI PRANAB MUKHERJEE (West Bengal): Then it will be a good
speech.

SHRI CHO. S. RAMASWAMY (Nominated): Madam, this being my first
speech, | crave the indulgence of the House.(Interruptions) | have been a
playwright and, in my plays, | had held Parliament to ridicule. Then, in my later
years, | thought, perhaps, | had exaggerated too much. But after coming here
and watching the proceedings of the House..(Interruptions) . This is another
violation of the rules. | don't think a maiden speech could be interrupted. Well,
after coming to the House, | have started wondering whether | was really
making only under-statements. In my opinion —after all | have not been a
Member so far; so | think, | would know the public mind better — there is a
fear of Parliamentarians; there is a fear of MPs; there is no respect for them;
there is no admiration for them. If you get into a railway compartment, some
seats are reserved. If you ask about them, they say, these are reserved for
MPs. Upon asking if he is coming, they say' we do not know." Then they move
away because the people are afraid of MPs. They do not respect them. The
perks, the privileges they enjoy, | think, have gone to the head of the
Members of Parliament - not necessarily of this House, not necessarily of the
other House. Usually, what happens is this. The Members of Parliament have
come to think of themselves as a class apart from the other people of the
country.

It is the privilege which makes them so. What 1 suggest is that the
speeches made in the House, the proceedings of the House, should not enjoy
any particular privilege which is not enjoyed by any other forum. If a
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critical look by the media is prohibited by the rules of contempt, procedures,
privileges, etc. then what amount of improvement could be expected? You
say, "No criticism is allowed." Then how do you expect to improve yourself? |
do not know. | was convicted for breach of privilege in the Tamil Nadu
Assembly twice. Once | was accused of comparing the MLAs with donkeys. |
was asked to apologise. Actually, it was not such a comparison, but in a way
that was the construction made of it. | was asked to apologise. | said, "l will not
apologise even to the donkeys, then why should | apologise to MLAs?" With
that the House got dissolved. The House got dissolved twice. So the
proceedings against me lapsed. This kind of a threat, which is held out to the
Press, is what is protecting the disorderly behaviour in the House. | have been
watching the proceedings of the House. The Chair does not seem to be
respected. The rulings given by the Chair are ignored. More often, the Chair
also does not try to see as to what is happening. Why? It is because of the
privileges attached to this House. Shrimati Jayanthi Natarajan was speaking
about accountability. To whom the Members of this House are accountable?
She says, "We are accountable to the people." A nominated Member like me is
not accountable to anybody, in my opinion. Apart from that, what is
accountability? If there is accountability, then your performance must be
scrutinized by the people. But you prevent the media from putting you* under a
microscope. Can |, in my newspaper, say that there was a total disorderly
behaviour in the House, the Members did not behave in a dignified manner,
the Chair was not respected and nobody cared for any decency or decorum?
Can | say that? | cannot say this. If | say this, | could be held up for contempt
of the House. If | as a newspaperman do it, | could be held up for contempt of
the House. What kind of scrutiny is there? Why do you want to lead such a
closeted life? Why don't you allow yourself to be scrutinized? Only then you
will make yourself accountable. The judiciary has also washed of its hands. It
said that they could not do anything concerning the behaviour of MPs in the
House. Even that amount of scrutiny is not possible. Even judicial scrutiny has
been ruled out. Then who can do it? The people can do it.

For that only a total exposure in the media will help in improving the
behaviour in the House which, | personally feel, is part of ethics, perhaps the
most important part of ethics. The Ethics Committee ought to have gone into it
in detail. The behaviour of MPs in the House, the respect
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shown to the Chair's rulings, the amount of control that the Chair exercises
and all that "must have been taken into account. Now the impression outside
the House, among the people, is that everything is disorderly in Parliament.
No meaningful business can go on. Let not this House reiterate that opinion in
the minds of the people. Let that be erased from the minds of the people.

For that let there be a total exposure. Make yourself accountable by
making yourself available for scrutiny. You can do it by not insisting on the
privileges of the House. Even in the British Parliament, the question of
privilege arises only when a Member of Parliament is impeded in his
functioning in Parliament. Supposing, | threaten an MP and say, "You should
not speak this in the House or you should do this in the House." Then it
becomes a matter- of privilege; otherwise, there is no question of privilege.
Here the House cannot be ridiculed. One cannot make fun of it.

One cannot pass any harsh judgment against it. Why do you need that
protection? As long as you have that protection, you need this kind of a
helmet. So there will be no improvement in the functioning of the House. That
is what | honestly feel as new Member. Maybe, after a few sittings of the
House, | may be able to see the things in a different perspective.

Much was said about criminalisation of politics. | think it was also said
that even the people must be tought how to elect the right kind of a person.
When can a right kind of a person be elected? It is only when the right kind of
persons contest the elections. What is happening now? In a constituency, one
party fields a dacoit; the second fields a robber, the third fields a house-
breaker and the fourth fields a pick-pocket. Naturally, the people will vote for
the pick-pocket. When it is criminalisation of politics, by necessity, the people
have no choice. So, in my opinion, what | feel is, be prepared for total
exposure of what happens in the House, how it happens, what is achieved,
how much time is wasted in shouting, how much time is wasted in creating
mere noise; whether it is for good, or, whether this wasteful expenditure of
public money is right; let the people decide. If they are going to enjoy it, let
them enjoy it. If they are going to disapprove of it, let them disapprove it. But
when that exposure is there, | am sure, there will not be any necessity for any
committee and it would become natural. Thank you.

THE DEPUTY CHAIRMAN: Thank you very much. But | don't know
whether you know this. The proceedings of the House are being televised.
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We are scrutinised by the people. Since we have these television cameras in
the House, every moment in the House is scrutinised by the people. And, |
have never received any complaint about breach of privilege regardi'g the
criticism of the behaviour of Members of Parliament. Only if the Members of
Parliament are obstructed from performing their duties, | get these complaints,
but not against exposure or criticism by the Press. The Press is free to do
what they like. We are people's representatives.

SHRI GURUDAS DAS GUPTA: Madam, right to ridicule is not a
fundamental right.

THE DEPUTY CHAIRMAN: Then, you have made a very nice comment.
Now, | am zoologist. | have noticed one thing in this House. There is
discrimination against animals. If you call somebody a lion, he feels very
happy. But if you call somebody a rat or a donkey, he feels offended, or, at
least feels very bad about it.

SHRI N. THALAVAI SUNDARAM (Tamil Nadu): Madam Deputy
Chairman, on behalf of my party, the A.LD.M.K., | fully support the report
which was presented by the Chairman of the Ethics Committee, Shri S. B.
Chavan. All the colleagues have talked about ethics here and in the Lok
Sabha. | have only three points to make. We also have the Vohra Committee's
report on the nexus between politicians and criminals. Shrimati Jayanthi
Natarajan mentioned very clearly that corruption and other such cases are
filed by one political party against the members of other political parties. This
is what is happening in our country. This system is going on and every political
party is following it. Then, we also talk about judicial activism in our country.
My learned journalist-friend, Shri Cho S. Ramaswamy, is an independent
Member. Before he came to this House, he clearly mentioned in a Press
meeting that he would not damage the Rajya Sabha.

| associate myself with Shri Cho S. Ramaswamy that ethics must be for
every person.

The other point is regarding voting pattern. | hope the Committee would
take care of this voting pattern, because there is a provision in the
Representation of the People Act, as far as this aspect is concerned. Some
Members would be voting in one constituency in the morning, and at, say, 2 o'
clock the same day, they would be casting their vote in another
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constituency. Recently, one such instance happened in my State. One of the
Ministers was casting his vote in a constituency where his name was not
registered. But we cannot agitate on this issue before the Election
Commission; we are helpless. We will have to take it to the court. Now, this
matter should be included in the recommendations of the Ethics Committee.

The third point is regarding the election of Members to the Rajya Sabha.
The Members here are nominated from various States like Rajasthan, Tamil
Nadu, Orissa and so on. We may recall the recent judgement that was given
in the case of Dr. Manmohan Singh. This aspect regarding nomination of
Members from their respective constitutencies should also be included in the
proposals of the Ethics Committee.

The fourth point is this. We are having certain privileges because we
are in political life. But, every day, our reputation is being damaged by one
political party or the other, or, by the public, and this will go on. How do we
prevent this thing? For this, we need to have accountability. When we talk
about ethics, what does 'ethics' mean? Ethics means a collective opinion
drawn togther by the sentiments of Members. This definition must be implied
for every Member. Hence, | request the Committee to consider all these
aspects and bring about ethics in our everyday functioning of the House.
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# g w1 g % Srar AT 1 FrHfor €1 ves gur @1 ufshar 8, 9ol € 98 50
|l & 918 &5 {5 811 g9 I8 Al ST © 1 omaR afifa & FEior & seoe sar)
BIE Aiferd HuT el 2, S AR I A 39 ISR B gRFARR 7 3 wafear o+ g 8iR
9 AT 7 o R AR ST H SR, STerIe BRa u R o wifth &1 81 TSI B
SITERVT ST S 37Ul F AR e 21T 2, TS FHRT ol WRA Bl 8 G &, T
Tl 31 3R S0 A 981 &) ST B SyUeralt P AR T81 & 131 Bl IAdid T8l Bl
2 3lR gufery aga aR =i # YRrew wafeat o1 Fmfor 2iar & oiR # gom Arar € fo
T 3R WG] T |1 7 $HH TR B} I8 el a1 & &9 59 |fify @
foAfor T § A € 5 g @ 318 ) guR T IR g7 § 919 S et &
TR BT 81 T 31 TTert &7 vewr € 7 81 iR &9 g whey {5 g foned) Sfdre
FHC P ATTTIHAT 81 781 2, A1 GUR el 81 Gl gafay Ui H3ct & e it
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faR g, RImTRET 8, 79 9 =ftha w0 4 ok SRR & w0 AN 9eAa §
3R # g fRremare] 8T g1 g9 15 [T & [T Ple 3 dhsae a2 < Sff |
oeT fob 3o fora & b oy frdl & SueR 7 <ffSTg) org 33 S S ? & aHsian g &
TE PIS 3B HSdC GHY 10 SUBR o dTel I T4 & Il § | T 7 I 3R I8
1T b 31 SUBR e o1 8 A1 § qHSId § [ 2eh=_Ta FesTor STt Bl JaT bl gl &
HIfP IHA HH A HH G 7 1 31201 B a1l S fheh 1 go1 T f ga gfan 3
ST FAT IET AT B STafeh AT AT A IR | WY 1 A1 39wl P g |
AT B FET H BH B Yo TT B HIAT a1 3R BT H 51 H Fa71 a1 Y Fhvel §
AR T &1 A ST H9 T o 7, 7 € 7R epran 21 gaforg # A € 5 o e
JMAR-HZTT TTE &, 3R ISTHHT AGarerdl SHD! T Jdholc ITHY TEwl Hl 3 &
A d 9 5 IR TS, 10 IR Yl A1 $B AN I 307 g H GIR A BT TR B |
gaforg *RT 135 2 5 39 HoamT &1 7ot 71 S$TY I TGH BT qRT BT T
T AfpT 38T BM & foly SH&!T T $H_T Usal 81 el &7 X1 8F1 w@mifds §
QAR 38T B & Ty ST T BT gl &1 forad! 89 F'd & AafiTed, It is
natural. € HeaR T8l 21 TR, BeaN el BT &1 BH WHT T B} Wi ¥, 89 BUS
g Bl E‘?‘T?l&ﬁ@fﬁlzi IER B 5l We are not naturally in that way. B TR Q
PR B MR ST &1 MEH Bl U TR BT HIg Teld $ A I 5, ITDI Uh
Hoavd Bferder < &1 9T fomar T 21

HqEIed1, I8 (fead § & s wex @ g off 7 foran 8, S99 318 f
JAEH 2] BT IR IFIEH BT Y A1 -1 SISTeld H 19 b b H SHY A ATHAYY
21379 89 [ad! URleT 51 399 § e B Al e g1 g9 ST 3R DRl Ol 3R B,
S IR 1R v o smaR |fdfa & RIS &1 o grar gan et qerean, § e &
ATYOT 5} 5T H T § IS WA B FA 8 F A G SFTe e B U g,
59! W) 1 §1 A AR <l H a1 7€) a1ra €1 sferg # Sfd Hiver 3 ga1 9 78l g

Y. T M I16d (SR TR ) : 377 Ig TTST 91 38 8, AT ofeT Sifer|

it gHIg WEToH : I8 W S 3-4 e SO Y B, I W H WEHR & e
W HRAT T8 G| I1&d Sfl, Fa TEel HaTel AT ISTAT| 37T AR § A Tep &1 A1
TG TS &1 §F &I 1 T GER & Rl AT o1 3|
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A e +ft ore1 €1 o197 fRIf off fo5 wgel <t oA 7 o & forg
TS I S ST BRI UH o1 I o7 7 T8t o) Ae<re 6 99 et 81 39t T a°
T ST UR 1 1 8l 2, SR 3T el AlhaHT b qaw| Bl ol &< & | G-I HRUT
g o & gad @@=t 72 BT © e $ad 9rg e &t ) Sieq 78 ol g1 91 A
fireTs Raet |1 A1 Sa-1 €1 @l ST &1 SAfeTg TSI &1 =1 U1 81l o1 Sl 6 ATl &
o g o iR fom1 @< &% 81 211 319 3o 5 gTa o1 Seer fBar, 39 g H
3R Padt T8l Tel, iR y<e # A1 IS 15U & AT BT Gl AlHadT & TG b Fo
H F3 1 318 81 R8T 21 U8l Sl 4RO & 918 HeTs & RS 9 1 derar o1, Gas ai
AT H SoTdd UST 3R @I-@T B T ol & iR a9 Al & die fre™ o g ... (
S ) ... S S &1 S 81 ST 8, S SIFBRT 93Thx § S8 F) WX Héa ?

HEIGAN, § I8 e @1 A1 b SHH! G gA1G BN, 9 |G F WIR &
IATHA B BT DI PRV T8 5l 3 ST I o1 § RINfh Gl AT BT 3
2 Qifep fagr il 4 ag 21 fear wifs S AT o1 fob I8 B4 A T8 8
SUHHTART FAEIEAT, B9 WaR &1 gA1d I 8, 89 RLI-Tfax &1 719 Hd 8, 89
3MYPT G B &, Y AR GG 8H IKIE I DR & lfb] Sfd 89 <I-d1S Bl gA1a
B &, Ried IS BT 1 R & Al 98 Hishe dolc A HRd 5| 89 G981 81 ISR gA1d
TE B 81 b HERTE B e § 6 AR IS b GRT ATY O Febel & AR
3R 12 37T A8 B a1 I 12 AN Sl e Wi 8 o 3 2ATT GeAT9 o1 oY Al HH
A B TP FTd dl U1 BT RSP §RT gax IS Afth SAMERT | 39 ofn {5 #9
319 FATE H et @ o oMl a1 % fawy Bl 77 8 81 57 fheiR S 7 o Pl
o 9 forert €1 WAl & 9ew <8 g% 21 50 [wa™ 9w o 7 ff %1 & d e
2 AR & TSR I8 g6 1 7BISdT, 25 Wi Ugel 99 SAUSRI Sif 1 JiKleH gw
foram o7, 99 Ugell IR B ST H 311 A1 9 FHI STIUDBIE Sif 7 HeT A1 [ 98 7
WRIHR HHAHT H SR U7 § S aTett 8% <afth 191 S SgAT T § Y6 Beall §
I8 B gU 6§ S H @ H 1T IS AT 37T T &9 984 3787 STk g Ury U
Tl 21 olfehd I8 AT WRBR BT AR F TR S| A 914, B 7 Pel 8 98
i
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To-9a e b HaY H| 379 Tl gacl b GG H BH U DI 911 &1 BH I HH U a5
A1 # Rea e a9 711 Bl #§ 1 I9H BIS Teds el M| I SN
RTferT it 7 el St w81 fb et gae) M U1 W €, 5l &1 41 71 fdb what is
the difference between conversion and defectio.. A §9 BT fh when a person leaves
your party, it is defection and when some body comes to your party it is conversion.... Gl

9 FE... SR 3Ufeg 89 <@ BN & S 98 31 89 99 FAedd? el <4 81
<291 BT % gra & a1 4 it vogeg g | e A i e 2, Je Bls i e & b
TR T I e AT 3 91t # 1Y) 99 6% el 9 © A1 g9 BT, $ER 31 © al
37iE BT &1 3o I8 e Hifeld Al § €1 Afdp § wwsian g & wianeli &l sreif
B IR & AT B Fh 1 I8 YSITd 98 37287 & fob Il U1 Tof BIST SHD| gl
FERIAT Tl ST 3R H FHIT § b TRPR 39 R 4} 56 faam ¥

N TH-IR 3R BIT-BIT Je 21 Uad wHdT 3§ 1o iR 91 @el 718 8 %
RIS Sl ®I faeeh & 1 RN 81 BT A1SY| I8 ST Hel ol § Jwsian g b
I a1 81§ R e g, g & R oft st g €, S oferia § 78
qHeId 5 IofTe Sell o fgeh o &1 START R BT AR 81 Afehd 3R 33
BIg Ffegi B BN A1 ARBR 9 Hae ¥ @R B 9 Bl Bl 3R AMh o W faar
BT FTIH BROT ISTITE el W, TRIET BY 9§ AT 7RIS WU 3 99l o &7 e+
TG AT 7 R0 H YA T B I8 W) SR B BT YA 81T AT YR &6 IR H
# SgreT fawiR & el HET 98 A a7 B! TS & SIb] 394 Siksl Sl Abel1 &1 G dl
59 T4t & forg gaferg W g=rare <1 =1Ed § f R WReR dAdurd A8ud Tm &
Sife &or 7 3R ST W H#3 S 7§ T Ugel 8 99 wE o {6 S ol wRet
B RIS &, SR SHH! T FHT § AlpuTel IS 999 &b Ygel Tl 81 ST o 39 g
% AN # Aeurd fagae T ¥ derrdr st safere § Sud, TR 9red B,
HE B g=IaIE <A1 § b M9 3T I8 B R fohaTl o1 Safs G =i g9ab! 81 s &
T 39S THT H, 89 Sl AIhUTel fASId 99 91e 8, S 98 # I 94 iR st
Rare € werge el g W # 39 ey § g1 aredn AR Siftm ve sier |1 ge ® S
P = T8l IR Serm SHa! 9 uffhar Tax § 39 $exdeH Bl FHIE Hwi
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T IE HET 8, o fodt 7 T {5 78 S ol Bt 8, <t g i
Bl & Sk aR H ANl ¥ g1 ARTSN Bkl 81 31 4 e fHerd &, dfp § Sap!
3 g1 STH 39 91 B ARSEN g B I B9 A § iR ANl Bl 59 9 B
ARTSTN B 6 37! SaTaT e €1 319 5770 oH-S1aT | H31 TRIST SaTeT 8! fwrs
<l RIS SAferg BIkAl 8 b STTST I H & @ U1 &1 TIEATe Y& I Bl © 3]
9P &9 I8 B © A1 39 R @l AT P2 R FGY TN SbR 81 el M7 &
suferg Tt 781 Bkt &rT w'd € 5 ==l 78 g3 safo g2 avar § 6 s guR ar
IRV 319 S BIs Y-FHHILA BT 2, I BIS a1 |t off Fabel! 81 H G S BT E I8
WHR &1 Bis ol 781 T g o1 Jieg SBfae Jhedl § va wudr SaraT ofm
3R Tad Y 9E) I SN Hfdie Fhed T FHAT B, IT SHBT I GHH BIE & S B
RIS BTl IFBT Bl MR A BT 9t < I8 8 I&aT &1 THT 98 & ot PR
BN & BT 3R B AN B U AT 97 Febell B S T8 7 B 3R by 7Emg
SR gl WY, &R ATl SHS! TG AN ST (U TTEATe &9 Gg 9gI¢ 3T DI
3feexAfed gavel &9 ga ol Sl eIl § g 87 § b Siasy d fuer & =il &1
golTS Hifh I8 I FATT | FfIT £1 89 99 e, 98 $= w419 Aol Uae Rdd
TP DTS U SMeeyCd Jawl SR Fahd & Fores TS @t Rresraat or Wt &1 & g1
I b ITDT 3/ | R AR, a7 8] A2 3R IAD! A1 Fagmw &1 Sl & SHe1
T WY B 5 S9! 39 91 R wfiTer 7 8 us f A g @t gfaemd g1 @1 g A
TS BT g1gH fAfReR, fAfRer & fio v oS 6 39 9R o f9d oo, s IR &
et <Rl Y 10 AR <R T TR Hvar 8 98 T w30 St & A7 81 81 TS
BB BT & b SIRT 50 WY T3, A1 J& 81 ovTell 2 % I8 BIs 9gd sresl RRufT 2
3% T & N F fH I 91 959 ofd € ofe T 98 <9 €, 9w ot fRufa g
1 S 6 59 ST ISl 31 Ffares IS Us anTel AEH g9 faRie S iR arept i
Al DI S5 AT IR S | DI VT BT (ST o) awelT 3R &H Fa-RIRT 9
PR qh, T d9E ISR B Jlaeaii &) 2rawer 81 6, 91 G911 © b U 3]
I B Al | 3UPD AT B H TG Pl AID! 4 AHIR1G TR0 SN BT dgd-9gd
G=IATE <l G AU ATYO] AR BT G

THE DEPUTY CHAIRMAN: Chavan Saheb, would you like to reply?
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SHRI S. B. CHAVAN (Maharashtra) : Madam, almost all the Members
have supported the contents of the Report. While supporting the Report, most
of the hon. Members have also given very valuable suggestions. | can assure
them that all these suggestions will be taken into account. We will discuss
them at length in the Ethics Committee and try to find out how best we can
possibry modify our recommendations or incorporate the suggestions that
have been made.

There seems to be some kind of a misunderstanding about the
privileges enjoyed by hon. Members of both the Houses of Parliament. | want
to make it absolutely clear that so far as the general public and Members of
Parliament are concerned, there is only one limitation, and that limitation is
about the contention of article 102 so far as the voting pattern is concerned,
so far as voting on a particular issue is concerned and so far as giving a
resolution is concerned. About asking a question or not asking it, if there are
any pecuniary interests, then only, your asking a question or not asking it will
definitely be taken into account. That is why we are saying that there is no
difference between an ordinary member of the public and all others. You will
be completely free to express your views. There should be no inhibition while
expressing your views, barring those, which | have enumerated now.

| don't think that any of the hon. Members would like to have any other
provision. Articles 102 and 105 are, in fact, very effective. The whole thing
depends upon how we interpret the Articles. Some judgements have been
made. | would not like to go into the merits of the judgements. My only
request to all the hon. Members is this. According to me, the Ethics
Committee has made a valuable suggestion that we must have an internal
mechanism. We should not be subordinate to any outside agency for deciding
what a proper code of conduct is. Even if it is the Supreme Court, | want to
say without any hesitation that it has no right to decide what code of conduct
should be there for Members of Parliament. If we ourselves rush to it, that is
our deficiency. We should try to correct the same.

That is why | have no hesitation in saying that we are fully confident
of creating an internal mechanism. That is why we have been able to go to
different countries and try to find what is there because this is a new concept
that we are going to adopt. That is why it was thought necessary to find it out
from countries like the UK. The UK has been the
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oldest one. The Nolan Committee Report is there. It has given in its Report
the standards of the code of ethics. It has categorically stated that peopie are
expecting a transparent behaviour on the part of Members of Parliament.

There is no doubt that there hbs been deterioration all over. But, let
us not unnecessarily create a feeling of despondency. At the same time, we
cannot afford to be complacent also.

We have to find a middle way. We have to be realistic and to try to find
out how best we will be able to come to that level. We should be able to
restore the levels that were being followed by our forefathers and freedom
fighters. We should bring it to the level of the code of conduct that they
followed in public life.

Probity in public life is very necessary. How far we succeed is a point
about which we have made different recommendations.

In regard to the penal action to be taken, | do not think we will have to
repent, but, at least, my approach to the problem is that, | will request all the
national political parties, the regional political parties and the representatives
to come and discuss with us before making recommendations. We have
already done this, and after this approval of the House, | will again take it up
with them and ask them as to what is it that they want. | say this because,
without their cooperation, we cannot achieve very much, merely by codifying
that this kind of a penalty is going to be inflicted. Penalty is the last resort and
in exceptional cases. It has to be inflicted of privileges that we are enjoying.
They might be in one or two cases where we might have to go into.

| am grateful to Shri Mahajan. He has, in fact, made the entire
discussion in this House very meaningful, by reacting to some of the
recommendations that we have made. Support of the Government was, in
principle, agreed to by him. It is only a question of how best to find out the
format in which it has to be done. So, it is a very valuable reaction from the
Government side.

In regard to the anti-defection law, he has, in fact, said that it is
acceptable. They have also said that they are going to examine it. Prima facie
| find no reason why it should not be accepted. Let us unanimously take a
decision that whosoever wants to defect, has to resign his seat. There is no
other alternative. | remember, when the anti-defection law was
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enacted, at the Bill stage, for some definite reasons, we wanted to have
some kind of a provision in order to avoid any kind of a dictatorial rule that
certain leaders were having in mind. That is why it was provided that if more
than one-third of the party Members defect, then it is supposed to be a
different kind of a situation. 1 think, the best thing will be that those who want
to defect, should resign from their seats. Thereafter, that is the end of the
whole thing. It would be better if the Government were to examine the same.

Foreign contributions should be banned. We have found that in most of
the countries they are banned. But, we know, directly or indirectly there have
been large sums which are coming in and influencing elections in our country.
Whether we like it or not, the fact remains that these donations have been
influencing the voting pattern in this country. It is unfortunate. They are able to
utilise the money and muscle power. Of course, we, in our own way, are
collecting huge amounts of money, but these foreign contributions are also
adding fuel to the fire. That is why, in the interest of national security, | plead
that these should be banned.

On Lok Pal, we have our own views. If the Bill comes here, the Ethics
Committee would certainly like to examine the whole thing.

| am really grateful to Shri Pramod Mahajan for positively reacting to
some of the recommendations. | am also gratgeful to the hon. Members vho
have made their valuable suggestions. | assure them that their suggestions
will get due consideration. Thank you very much.

THE DEPUTY CHAIRMAN : You are not thankful to the Chair for
participating. | think it was a very useful discussion that we had. We should
have some kind of code of conduct not only for the House, but for the
Members themselves, to keep the great esteem that we expect, the country
expects, of them because of the high office they hold. Mr. Chavan, | think
there are a few things which Members of Parliament can themselves appry on
them. It is not necessary to have any more legislation or Government's
intervention. There are a few things which we can apply on ourselves and |
feel as they say 3M ATFT 3ft mF% *R 3R% SPTCT <& arn? vJrra® oT"W that
would be the best thing. The rest of it can be discussed w ith the Government
later.
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The question is :

'Thai the First Report of the Ethics Committee presented to the House
on the 8th December, 1998 and the second report of the Ethics Committee
presented to the House on the 13th December, 1999, be taken into
consideration.'

The motion was adopted

THE DEPUTY CHAIRMAN : The question is :

'That this House agrees with the recommendations contained in the
First Report of the Ethics Committee presented to Rajya Sabha on the 8th
December, 1998 and the Second Report of the Ethics Committee presented
to Rajya Sabha on th 13th December, 1999.'

The motion was adopted.

THE DEPUTY CHAIRMAN ; The best part is -- this is the first time --I did
not hear a single "No" on this motion.
Now, at 5 o'clock, Half-an-Hour Discussion has been listed. Then,
we have, before us, the Trade Marks Bill, 1999 ; and the statement by the
Minister is listed as the last item.

SHRIMATI JAYANTHI NATARAJAN : Madam, | would like to know
whether the Trade Marks Bill will be taken up after the Half-an-Hour
Discussion. ... (Interruptions)...

THE DEPUTY CHAIRMAN : We will take up the Trade Marks Bill
tomorrow. There are not many speakers on this Bill.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND WATER
RESOURCES (SHRI PRAMOD MAHAJAN) : Tomorrow, the number of
speakers on this Bill would increase

HALF AN HOUR DISCUSSION

Points arising out of answer given in Rajya Sabha on 7th December, 1999
to Starred Question No. 122 regarding chartering of aircraft by Air - India
for carrying Haj Pilgrims

THE DEPUTY CHAIRMAN ; Now, we will have Half-an-Hour
Discussion. Mr. K. Rahman Khan.
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